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आदेश / ORDER 

संजय गग[, ÛयाǓयक सदèय ɮवारा / Per Sanjay Garg, Judicial Member: 
 
 
 

The present appeal has been preferred by the assessee against the 

order dated 08.07.2022 of the National Faceless Appeal Centre 

[hereinafter referred to as ‘CIT(A)’] passed u/s 250 of the Income Tax 

Act (hereinafter referred to as the ‘Act’).  

2.  The assessee is aggrieved by the action of the lower authorities 

in making addition in respect of certain deposits found in the bank 

account of the assessee.  

3. The assessee explained that the said deposits were out of 

business transaction of the assessee i.e. out of purchases and sale 

made during the year. The Assessing Officer compared purchases vis-

a-vis deposits in the bank account and added the difference as 

unexplained income of the assessee.  
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4. Before the CIT(A), the assessee submitted that cumulative 

deposits should be examined considering the sales of the assessee 

also. However, the ld. CIT(A) ignored the above submissions and 

confirmed the additions made by the Assessing Officer.  

5. Having considered the rival submissions of the ld. 

representatives of the parties, we deem it appropriate to restore the 

matter to the file of the Assessing Officer with a direction that the 

Assessing Officer will examine the purchases as well as corresponding 

sales of the year and compare it with the cumulative deposits found in 

the bank account of the assessee and consider the submission and 

explanation of the assessee in respect of deposits and thereafter to 

pass a speaking order afresh in accordance with law. No other issue 

raised or pressed before us.  

6. In the result, the appeal of the assessee is treated as allowed for 

statistical purposes.     

Kolkata, the 19th April, 2023. 

   Sd/-                                        Sd/- 
  [ͬगरȣश अĒवाल /Girish Agrawal]     [संजय गग[ /Sanjay Garg] 

  लेखा सदèय/Accountant Member    ÛयाǓयक सदèय/Judicial Member 
 

 

Dated: 19.04.2023. 
RS 
 
Copy of the order forwarded to: 
1. Bishnu Kumar Lohia 

2. ITO, Ward-45(3), Kolkata  
3. CIT  
(A)- 
4. CIT-      ,  
5. CIT(DR),     
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  //True copy// 
                                                        By order       
 
                                   Assistant Registrar, Kolkata Benches 
 
 

 

 


